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HIMACHAL PRADESH ELECTRICITY REGULATORY COMMISSION, SHIMLA
NOTIFICATION

Shimla, the 10th October, 2024

No. HPERC/Secy/438.—WHEREAS, the Himachal Pradesh Electricity Regulatory
Commission notified the Himachal Pradesh Electricity Supply Code, 2009 on 26th May, 2009, as
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published in Rajpatra, Himachal Pradesh on 29th May, 2009 and subsequent five amendments,
were published in Rajpatra, Himachal Pradesh on 16th June, 2014, 7th August, 2018,
5th December, 2018, 4th July, 2020 and 2Ist January, 2022 respectively (hereinafter jointly
referred to as “the said Code”);

AND WHEREAS, the HPSEBL and other Stakeholders have submitted proposals to carry out
amendments in certain provisions of the Himachal Pradesh Electricity Supply Code, 2009 wherein
the HPSEBL and the Consumers are facing problems in its implementation;

NOW, THEREFORE, the Himachal Pradesh Electricity Regulatory Commission, after
considering the recommendations made by the Supply Code Review Panel as per the proceedings
of its meeting held on 21st June, 2024, in exercise of the powers conferred under Section 50 and
clause (x) of sub-section (2) of Section 181 of the Electricity Act, 2003 (36 of 2003), read with
Section 21 of the General Clauses Act, 1897 (10 of 1897), and all other powers enabling it in this
behalf, hereby proposes to amend the said Code as per the following draft amendment Regulations
which are hereby published for the information of all the persons likely to be affected thereby and
notice is hereby given that the said draft amendment Regulations will be taken into consideration
after the expiry of thirty (30) days from the date of publication of this notification in the Rajpatra,
Himachal Pradesh, together with any objections or suggestions which may, within the aforesaid
period, be received in respect thereto. The text of the aforesaid draft amendment Regulations is
available on the website of the Commission i.e. http://www.hperc.org. The objections and
suggestions should be addressed to the Secretary, Himachal Pradesh Electricity Regulatory
Commission, Vidyut Aayog Bhawan, Block No. 37, SDA Complex, Kasumpti, Shimla-171009.

DRAFT REGULATIONS

1. Short title and commencement.—(1) These Regulations may be called the Himachal
Pradesh Electricity Supply Code (Sixth Amendment) Regulations, 2024.

(2) These Regulations shall come into force from the date of their publication in the
Rajpatra, Himachal Pradesh.

2. Amendment of para 1.2 of the said Code.—Following new definition shall be
inserted, as sub-para 1.2.41A, after sub-para 1.2.41 of the para 1.2 of the said Code:

“1.2.41A4 ‘Resident Welfare Association or Association’ means an association comprising
all the property owners within a Co-operative Group Housing Society, Multi Storied
Building, Residential Colony, or a similar body registered with the State Government.”

3. Amendment of para 1.3 of the said Code.—Following proviso shall be added to
sub-para 1.3.1.1 of the para 1.3 of the said Code:

“Provided that the Commission may incorporate/amend the provisions of this Code to align

them with the Rules framed by the Ministry of Power, Govt. of India without
recommendations of the Supply Code Review Panel.”

4. Amendment of para 2.1.6.1(A) of the said Code.—

(i) The words “or joint dedicated feeder” shall be omitted from the para 2.1.6.1(A) of the
said Code.
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(ii) For the existing table under sub-para (a) of para 2.1.6.1(A) of the said Code, the
following table shall be substituted:—

SL. | Standard Supply Voltage | Maximum Connected Load Maximum Contract
No. Demand
Common Dedicated Common Dedicated
Feeder Feeder Feeder Feeder

1. | LT Supply Voltage ( for
supplies not involving
special category loads)

1) Single, 230 Volt <I5kW - <I5kVA -
i1) Three Phase, 0.4kV | 50 kW 50 kw 50kVA 50 kVA
(Sum total of (Sum total of
individual individual
connections) connection)

2. Three Phase 11kV on 7 MW (Sum | 7MW 5 MVA (Sum | 5 MVA
Dog/equivalent total of total of
conductor (for supplies individual individual
not involving special connections) connections)
category loads)

3. Three Phase 22kV on 14 MW (Sum | 14 MW 10 MVA (Sum | 10 MVA
Dog /equivalent total of total of
conductor (for supplies individual individual
not involving special connections) connections)
category loads)

4. Three Phase 33kV on |21 MW (Sum |21 MW 20 MVA (Sum | 20 MVA
Wolf/equivalent total of total of
conductor individual individual

connections) connections)

5. Three Phase 66kV on |40 MW (Sum |40 MW 40 MVA (Sum | 40 MVA
Panther/ equivalent | total of total of
conductor individual individual

connections) connections)

6. Three Phase 132 kV on |95 MW (Sum | 95 MW 95 MVA (Sum | 95 MVA
Panther/ equivalent | total of total of
conductor individual individual

connections) connections)
7. Three Phase 220 KV on | No limits

Zebra/equivalent
conductor

(iii) For sub-para (ii) of the first proviso of the sub-para (a) of the para 2.1.6.1(A) of the

said Code, following shall be substituted:—

“(ii) the total quantum of connected load in respect of special category loads does not

exceed 750 kW:”

(iv) Following provisos shall be inserted after 4th proviso to sub-para (a) of the para

2.1.6.1(A) of the said Code:—
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“Provided further that where an existing consumer is already availing, on the
date of the commencement of this Code, a supply voltage lower than the standard
supply voltages as mentioned in para 2.1.6.1(4), the consumer shall have the
option to shift to the relevant standard supply voltage or to continue availing
supply at such lower voltage by paying lower voltage supply surcharge (LVSS) in
accordance with the relevant Tariff Order during first year from the date of the
commencement of this code and thereafter by paying monthly incremental
charges @0.33% of the Energy Charges in addition to the LVSS. If such
consumer does not switch to the relevant standard supply voltage after
completion of 2 years from the date of the commencement of this code then, after
serving a 30 days notice to the consumer, the licensee shall proceed for
permanent disconnection, if no application is received from the consumer for
shifting his supply to the relevant standard supply voltage prior to the expiry of
the notice period:

Provided that in case of supply through dedicated feeder metering of consumer
shall be done at feeding sub-station as per the proviso to Clause 4.2.2 of this
Supply Code:

Provided further that in case of domestic consumers, the maximum limit of
connected load shall be 20 kW instead of 15 kW at 230 Volt Supply Voltage:

Provided further that in case of common feeder, the name of feeder from where,
the load to the consumer has been proposed to be released shall be recorded in
the consumer database along-with details of the existing consumers/PAC
Commitment with their connected load and contract demand so as to adhere to
the limit of connected load and contract demand for respective supply voltage as
indicated above. Licensee shall maintain the proper record of such common
feeders having number of consumers and their connected load/contract demand,
PAC issued to the consumers and reduction of connected load/ contract demand:

Provided further that where the connected load for single part consumers or
contract demand for two part consumers exceeds the relevant ceiling limit
specified in sub-para(a) of clause 2.1.6.1(A), the appropriate higher voltage at
which such limits can be adhered to, shall be considered as standard supply
voltage and there shall be no minimum limits for supply of power at a particular
voltage.”

(v) Following explanation shall be inserted after sub-para (b) of the para 2.1.6.1(A) of the
said Code:—

“Explanation.—For the purposes of this sub-para,—
“ ‘Dedicated feeder’ means the electric supply line emanating from the secondary

voltage of the sub-station of the licensee through which electricity is, or is
intended to be, supplied to a single consumer.”

5. The existing para 2.1.6.1(B) of the said Code shall be omitted.

6. Amendment of para 2.1.6.1(C) of the said Code.—For sub-para (iii) of the para
2.1.6.1(C) of the said Code, the following shall be substituted:
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“(iii) Where the connected load or contract demand is to be enhanced, the standard
supply voltage under sub-para 2.1.6.1 (A) shall be re-determined as per the provisions
under the said para based on enhanced connected load and enhanced contract demand.”

7. Amendment of Explanation para succeeding to para 2.1.6.1(C) of the said
Code.—For the “Explanation” para succeeding to para 2.1.6.1(C) of the said Code, the following
shall be substituted:

“Explanation.—For the purposes of sub-para 2.1.6.1(A), “special category loads”
means furnace loads and mass induction heating loads and shall also include any
other load as the Commission may, after taking into consideration electrical
characteristics and its impact on the distribution system, by order, declare it to be a
special category load”

8. The existing para 2.1.6.2 of the said Code shall be omitted.

9. Amendment of para 2.1.6.3 of the said Code.—For the letters/numbers “2.1.6.2” in
the para 2.1.6.3 of the said Code, the letters/numbers “2.1.6.1(A)” shall be substituted.

10. Amendment of para 3.1.4 of the said Code.—For the figure “60” in the sixth row
and second column of the table under para 3.1.4 of the said Code, the figure “45” shall be
substituted.

11. Amendment of para 3.1.6 of the said Code.—(i) For the sub-para 3.1.6(a) of the para
3.1.6 of the said Code, the following shall be substituted:

“(a) where no extension of distribution mains or commissioning of new sub-station is
required for effecting such supply— (i) not exceeding three (3) days in metropolitan
areas, (ii) within seven (7) days in other urban/municipal areas, (iii) within fifteen
(15) days in rural areas, (iv) 30 days in other rural areas having hilly terrain;”

(i1) For the figure “120” in the sixth row and second column of the table under sub-para (b)
of para 3.1.6 of the said Code, the figure “90” shall be substituted.

(ii1) Following explanation shall be added at the end of the para 3.1.6 of the said Code:
“Explanation:

For the purpose of this para 3.1.6, all areas excluding areas covered under 3.1.6(a) (i)
and 3.1.6 (a) (ii) having height above 1000m from Mean Sea Level shall be considered
as Hilly Areas. ”

12. Amendment of para 3 of the said Code.—Following new paras shall be inserted, as
sub-para 3.1A and sub-para 3.1B, after sub-para 3.1 of the para 3 of the said Code:

“3.14 Special provisions for release of connection(s) to the consumers residing
under Resident Welfare Association

(A) The provisions contained in the Regulation 6 of the Himachal Pradesh Electricity
Regulatory Commission (Recovery of Expenditure for Supply of Electricity)
Regulations, 2012 shall be applicable with regard to making arrangements for
release of connection(s) to the consumers residing under Resident Welfare
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Association. The developer/Association shall also provide suitable land for Sub-
station for providing supply.

(B) After the arrangements as per para (A) above have been made, the following
provision shall be applicable for release of connection(s):

(@)

(b)

(©)

Within the area covered under an Association, the distribution licensee shall
provide either a single point connection for the Association or individual
connections for each and every owner, on the basis of choice of the majority
of the house or flat owners in such Association and the choice shall be
ascertained by means of a transparent ballot to be held by the distribution
licensee;

Provided that if more than fifty percent of the owners prefer individual
connection then individual connection shall be given to each owner.

the metering, billing, and collection shall be done separately for:

individual electricity consumption sourced from the distribution licensee;

individual consumption of backup power supplied by the Association; and

electricity consumption for common area of such Association sourced from
the distribution licensee.

In the case of a single point connection, the Association shall be responsible
for metering, billing, and collection and for individual connections, these
responsibilities shall vest with the distribution licensee.

d) In the case of a single point connection:

(i) the charges deducted through pre-payment meters or bills raised by the
Association for individual electricity consumption shall be on no-profit-
no-loss basis.

(ii) the distribution licensee’s tariff for single point connection to
Associations shall not exceed the average billing rate for low tension
domestic category.

(iii) the total billing done by Association for the electricity supplied by the
distribution licensee shall not exceed the overall tariff paid to the
distribution licensee.

an additional amount as specified/fixed by the Commission may be
charged towards the sub-distribution network cost incurred for
providing electricity upto the premises of the individual consumer.”

(C) In case of any conflict between the provision refer to para-(A) and para (B), the
Himachal Pradesh Electricity Regulatory Commission (Recovery of Expenditure
for Supply of Electricity) Regulations, 2012 shall prevail in respect of the matters
concerning the arrangements/infrastructure to be provided and for the purpose of
giving connection(s) and their metering and billing the provisions contained in
this code read with para (B) of this Regulation shall prevail.

3.1B On the request of an Association or an owner of the flat or house in an
Association or any other consumer, the distribution licensee shall provide a separate
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connection for supply of electricity for Electric Vehicle charging system as per
relevant applicable provisions; ”

13. Amendment of para 3.3 of the said Code.—For the words/letters and figure “three
(3) working days” in sub-para 3.3.1(i) of the said Code, words/letters and figure “forty eight (48)
hours” shall be substituted.

14. Amendment of para 3.9 of the said Code.—(i) The words “alongwith the facility of
temporary contract demand” appearing at Column No. 3 of the Sr. No. 5 of the table under sub-para
(iv) of the para 3.9 of the said Code shall be omitted.

(i1) The words “or temporary reduction of total sanctioned contract demand” appearing in
first proviso of the sub-para (iv) of the para 3.9 of the said Code shall be omitted.

15. Para 3.10 of the said Code shall be omitted.

16. Amendment of para 4.4 of the said Code.—Following proviso shall be added to the
sub-para 4.4.2(a) of the para 4.4 of the said Code:

“Provided that in case of complaint by a consumer regarding meter reading not being
commensurate with his consumption of electricity, distribution licensee shall install an
additional meter within five days from the date of receipt of the complaint, to verify the
consumption, for a minimum period of three months.”

17. Amendment of para 4.4.8 of the said Code.—Following new para shall be inserted
after sub-para (iii) of the para 4.4.8:

“(iv) In case of CT/PT meters where the accuracy of the meter and accuracy of
metering equipment is not involved and it is a case of incorrect connections, defective
CTs/PTs, genuine calculation & mistakes etc., charges would be adjusted in favour of
the Licensee / consumer as the case may be for the period the mistake/defect
continued.”

18. Amendment of para 5.2.1.4 of the said Code.—(i) In the para 5.2.1.4 the words
“every month” shall be substituted with the words “a day”.

(i1) Following paras shall be inserted after the para 5.2.1.4:

“5.2.1.4.1 After the installation of smart meters, no penalty shall be imposed on the
consumer, based on the maximum demand recorded by the smart meter, for the period
before the installation date.

5.2.1.4.2 In case maximum demand recorded by the smart meter exceeds the
Sanctioned Load in a month, the bill, for that billing cycle, shall be calculated based
on the actual recorded maximum demand and consumers shall be informed of this
change in calculation through Short Message Service or mobile application :

Provided that the revision of the Sanctioned Load, if any, based on the actual recorded
maximum demand shall be as under:

(a) in case of increase in recorded maximum demand, the lowest of the monthly
maximum demand, where the recorded maximum demand has exceeded the
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sanctioned load limit at least three times during a financial year, shall be
considered as the revised Sanctioned Load, and the same shall be automatically
reset from the billing cycle in next financial year, and

(b) in case of reduction of maximum demand, the revision of sanctioned load shall be
done in accordance with the Supply codes/ Standard Operating Procedures issued
by the respective Regulatory Commission.”

19. Amendment of para 5.2.9 of the said Code.—After sub-para 5.2.9.2 of the para
5.2.9, following new sub-para shall be inserted:

“5.2.9.24 In case consumers covered under single part tariff is provided with Smart
Meters and are not covered under prepayment mode, the bills shall be sent through
E-mail and intimation in this regard shall also be sent through SMS or any other
electronic mode. The bills sent through E-mail, for which intimation has also been sent
through SMS, to such consumers shall be considered as delivered.”

20. Amendment of para 7.1.1 of the said Code.—Following new para shall be inserted
after para (h) of the para 7.1.1:

“(1) in case the consumer, availing supply at a lower voltage compared to the standard
supply voltage as mentioned in para 2.1.6.1(4), does not opt for relevant standard
supply voltage within a period of 2 years from the date of commencement of this code
{5th proviso to sub-para (a) of the para 2.1.6.1(4)}.”

21. Amendment of para 7.1.2 of the said Code.—Following new proviso shall be
inserted after 2nd proviso to the para 7.1.2:

“Provided further that in case of Smart Pre-payment meters the disconnection of the
consumer shall not be considered as temporary disconnection if the balance in
consumer’s account is exhausted and supply is restored on recharge by the consumer
within a period of seven days from the date of exhaustion of its balance amount. The
reconnection charges shall not be leviable and the fourth proviso below shall not be
applicable in the instant case. However, this shall not be applicable in case
disconnection is done as per provisions of clause (b) to (i) of sub-para 7.1.1, where the
connection shall be disconnected through system as well as physically:”

By order of the Commission,

Sd/-
Secretary.

JAL SHAKTI VIBHAG
NOTIFICATION
Shimla-171 002, dated the 21st September, 2024

No. JSV-B(C) 9-1/2024.—The Governor, Himachal Pradesh in exercise of powers vested
upon him under section 5 of the Himachal Pradesh Water Supply Act,1968 (Act No. 8 of 1969), is
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pleased to revise the rates of the water supply in Himachal Pradesh, with effect from 1st October,
2024 as under :—

1. RURAL WATER SUPPLY SECTOR

a. Domestic Consumers:

Category Rural Urban
Domestic Rs. 100 per | Quantity Rate

connection per month

(same rate for every | 0 to 20 KL Rs. 19.30/KL

additional

connection, if any). 20 to 30 KL Rs. 33.28/KL
Above 30 KL Rs. 59.90/KL
Minimum Maintenance | Rs. 110 per
Charges/ Plugged on request. month.
Faulty = Meter Rates  (if | Rs. 444.07 per
consumption not available for | month.
previous three months).

b. Institutional / Commercial Consumers:

Category Urban & Rural

Government Institutions/Commercial Institutions

Govt. Institutions, Hospitals, | Consumption per month Rate

Schools, Dharamshalas,

religious  places, Dhabas,

Shops, ~Washing  Centre, 0 to 20 KL Rs. 19.30/ KL

Home Stay, Private Hospital,

Private School, Private | 20 to 30 KL Rs. 33.28 /KL

Offices,  Restaurants  and 30774550 KL Rs. 59.90 /KL

Ordinary Hotels etc.
50 KL to 100 KL Rs. 106.30/KL
Above 100 KL Rs. 150.00/KL
Minimum Maintenance | Rs. 110 per month
Charges/Plugged on request. (fixed).
Faulty @ Meter rates  (if | Rs. 444.07 per
consumption not available for | month (fixed).
previous three months).
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c¢. Commercial:

Commercial establishment i.e.
Luxury Hotels above three
stars etc.

0 to 30 KL

Rs. 106.30 / KL

30 KL to 75 KL

Rs. 141.76 / KL

Above 75 KL

Rs. 194.85 /KL

Minimum Maintenance
Charges/ Plugged on request.

Rs. 220 per month
(fixed).

Faulty @ Meter Rates (if | Rs. 7779.70 per
consumption not available for | month (fixed).
previous three months).

d. Non-Domestic / Non-Commercial:

Category Urban & Rural
Non-Domestic / Non- Rs. 153.07 Per KL
Commercial Minimum Maintenance | Rs. 1000 per month

Charges/ Plugged on request. (fixed).
Faulty = Meter Rates (if | Rs. 7072.45 per
consumption not available for | month (fixed).

previous three months.

2. CONNECTION CHARGES

a. RURAL WATER SUPPLY (Any Additional Connection will be charged at

double rate):
Particulars Rates in Rupees
Domestic / Govt. | Commercial Rate Non-
Rate Commercial
Non-Domestic
Connection Charges | 200 500 2500

b. URBAN WATER SUPPLY (Any Additional Connection will be charged at

double rate):

Particulars Rates in Rupees
Domestic / Govt. | Commercial Rate Non-
Rate Commercial
Non-
Domestic
Connection Charges 1000 1500 2500
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3. SEWERAGE CONNECTION CHARGES (Any Additional Connection will be

charged at double rate)
Particulars Rates in Rupees
Domestic / Govt. | Commercial Rate Non-
Rate Commercial
Non-
Domestic
Connection Charges 500 1000 2500

4. WATER CHARGES RATES FOR BULK SUPPLY BY JAL SHAKTI VIBHAG
TO MUNICIPAL COMMITTEES

Particulars Rate
Bulk Supply for Solan and Palampur Rs.100 per KL

5. RATES OF IRRIGATION CHARGES (ABHIANA)

Particulars Rate
Schemes Rate per crop per acre
Irrigation Schemes Rs. 75

Further the following terms and conditions are also prescribed in this regards:—

1. All the connections except Rural Domestic Connection shall be metered.

2. The charges for sewerage connection in Urban & Rural areas (where sewerage facility
is available) be levied @ 30% of Water Charges.

3.ULBs / PRIs/ VWSC/Outsource Agency can be provided incentive of the total revenue
collection on account of water charges as under:—
(a) For collection>75% to 100%, incentive @ 15%
(b) For collection> 50% but < 75% incentive @ 10%

(c) If collection less than 50%, incentive @ 5%

4.The following categories shall be provided water connections free of cost and
consumption charges will also not be levied subject to submission of requisite
certificate issued by competent authority:

Widows, orphans, deserted women, Divyang.
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6. FAMILIES WITH ANNUAL INCOME LESS THAN Rs. 50,000/- WILL BE
CHARGED @ 50% OF THE NOTIFIED RATES

Notification issued vide this office dated 21-09-2024 is hereby superseded with immediate
effect.

By order,

Sd/-
(ONKAR CHAND SHARMA),
Addl. Chief Secretary (Jal Shakti).
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WR<] I8 A RHMES USW & dradlde FariAl B dAn]
e gl |
(@) area IrEdr (srEdn):

AT USY &1 wigdl, Afadl R diferai &1 o9 3R
yaer H femm faRre swmeil # Y & fog Sugeaar|

3 : AN el
<lféTep STl (Ted) : AN el
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uRdlem &7 Fafd, afe
g B

1. el 9l

(@) a1 a9, e T a¥ I e W SR eaf &
foru foaR fhar S A 9 HeTH IRy a9y
gRRufeal § IR &R & falRaa & srfaferRad
PP AT T |

(@) dfdeT & R wR YT @ e § dig uRdien
AN Tl B |

2. U=l AL e

10.

WAl @ Ughn WAl
et gRl a1 wefa /
Jdpvgave /
WIFRYT gRT 3R
fafr= ggfoay
ERT R OF 97 U8
(=) P
yfreraar:

2MReIfY, 100 Ufderd e 9ol g1, FRafdd MR wR ar
AT & MR R |

1.

U=fa, dovsdve /
] [AIAXY] 1N

Wi P oqwm A 9
g @) R
=g/ Havshve
/ RITATROT far
ST

BINGE]

12.

SO —
ety / faurig
TRATAIHRIT afafa

(i) fawrfa g=fa afaf:

SINGEEN

(i) fowrfa e afaf:

Ol WRBR gRT I9I—I87T TR ST &1 Sy |

13.

ST fafer grT srufera &t

14.

fpedl war I ue W MY @ foy erwelt &1 YRa @
ARTRS B JAER 3 |

15.

AN 9l & AFel § g W Agfad & forw =q foriad
NIET & IOIROT AR /IT AMEEIRS IR IT GEam gRIeTor
IGr ARING W & AR W fhar S [
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R /UGasH fe, JiRefd, fRAmaa uqwr e war
I /3T AT AfABROT / UIhRoT gRT SquRa foar
ST |
15—% | dfaar Fgfed, gmr s Fwl @ 6l 9@ & 8 gu il U W OAfdEr
ug W fgfed & forg | Frgfear S fev o M ok et @ s @
R TG —

(I) FheU:

(@) s diferl @& A g uewr R e R
famr 4 foRy Rierd (qa urrfie |4 $ea—V &
fom), Yu—A (ERIOUEHE) &1 dfdar & MR W
UR™ H U qy & folq Smm Sigen, o auiay
YR UR IATT qSIAT ST FbAIT:

WRe] Afder @ H guigay IER W fIRRT/
TdieRe & forv Ty favrend g gHv-uE RN
T dfaar R Fgad Afdd o dar 3R 3frerer
S ¥ P IR AdToHd &l ® MR dadd adl S
wfder &1 srafe Tdrepd / fIwaiRd &1 S |

@) Ug BT BT U ST I AN /3T !
APV B HRISH H 3AT:

Frewrs, URf e R, feame uewr Rad usl &
AR @ MR R WA & oy TRBR BT STAG
U BXe D O9dlq STeguell Bl AEEg Aol
WA i fRETE wew @ =
JTANT /= Wl SAfWHROT /TIfBROT, &b FHeT
AT |

(M US & =TI T Rl P Wl AR U H
TeqTfafRd & SR urAdr Bl GRT HAT BRI |

(1) AfIeTHD SuAfeT -

HAfdaT & omR R Fga fe Riere (Y@ urorfde 4
eV & o), d T 17,820 /— @I TR A FHDA
fraa dfderee o9 (S aem Hait & U Afge
® AN TR & TUH DS B 60 Ufoerd Brf) ufowrd
e & S |

(irr) fergfaT / srgeme wferara:

ffowrs, URfe Rren, fRaea gew, Fgfaa ik
TR TR 8117 |
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(Iv) == ufdpar:
() ue T feaTeel Yoo X wIT AN b HriE |
A BG—

wfaer MY @1 <2 | 9 W Fgfa @ forw o=
TR e & UM SR /AT ATaeTReS URIeTor AT
TEAT UNIETOT AT IRIRG URE & QMR W fohar
SIQIT ST R/ UTgashd 3MTfe, gerRerfd, A
U 1T TS SN /3R Al JIfHHROT / UTferepvor
SR raeTRa fdar SIeeT |

\% AfdarcH® Eiﬂaf?il' E%%’I'QEPFT afafen

() g BT feATae Uoe ST T RN/ Wl
AMHROT & B & H -

ST wE Wl IMWHRT 3feiiq fRHEd Ueel Iy
T IMANT §RT FHI—FHI TR Tfed &1 WY |

(VI)

SUTIT—Y Eﬁ STTHR DR SQ&'II&‘II(QCI AT BT |

(VI) fa=e eiR o

(@) dfder & AR W ged @fdd b1 % 17,820 /—
P R W GHfba ad dfaeredd IBH (ST aoer
AT & U Afga & AN WR & YA B BT 60
gforera gRfl)  ufcMrT deed @ SITgef |

(@) dfder R Fgad wafdd @ dar quidar SR
AER R BE | Ife wfder R Fyged @fdd &1
BRI / ATERY Sieb T8I YT STl & ar Figfa
Tiafid () fey o & forg <R 8 | afe
e R Fged afed uider! gRT SR aiasaT
(FETOE) ST W I el § 9% S99 A,
oI faa (FATOH) 3MMeeT @ ufd S uRked
B TS B, ¥ Uaed T & fioR edie TS,
S Fgfaa TieRl 9 STadR ufad &1 8T, @l

37Tl B HD T |

R

(1) |fder R Fged Aafdd, (& Felvsk ay ¥, Td q19
DI AT T B D YA U QT & IMHRAD
P, < fed @ fafdcar saerr ik =g 9
P A9y S[ddII ®T THER BT/ 'R | fder
WR g AR B & Siifdd gedl 99 Ga 4l
Al o &1 Ugfd S@dre fIIr ST e |
dfder R Fgad At dHarl 99 ¥al & QR
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THUTG B Sf Afed WU BRI Bl &em H,
UifSipd RGN ffbear RNl gRT SN
FIfhedr TATo—ua URgd R R ddrel fdd ¥
MRS TRIfA Sradrer (SNfad I=di @ | &l
faar foy famn) & fou Y gheR gnft | Hfder w=
e eHarl frfeear gl ok geocioHio
affe & foy gdpar &l s /s8Rl wfder R
e afdd o SWiad & RHar & o= JaR
BI DIg JADBIY AT T8l BN :

U ATHRHAD 3fFahTel, Al @dRr iR
eIy raTeT U delver ay dd wfed fear
HDHIT AR ANTH Helver 99 & oIy = 78l
fear St |

e ARG & AT & 9 doid (SY2))
A oFfEea srguRerfd W ¥@a: € Wfdar @1
THqa (AT )%TGWQTHW%JT@GJTW%@W
H 9 W R oMUR R doid ¥ SFEdhd
srguRerfy & grema wfdaT Wﬁg&ﬁwﬁazﬁ
fI=or 9 98} & S9d FRafAdie]e & Je
H R oxd 99 O SmafYy Srmafsid FE @
S, foheg ISarT &l 59 9r9d G99 R S
IR & giad &< BEm | denfy wfder w
FIad Safdd Sl | URAfT @1 Ul arafer &
oy AfdeT® XHH BT 8heR Tol BN

()

(=)

Re] 99 WHR & UYdierd orasll & o dR, fafdeen
ARPR gRT SN fby U MR /ARG JAOT-TF Bl
TR AT BT |

AIeT & R R Fga geur e a9 &
T R R A 9§ BT BRIGI QU B forar &,
JAELIRAT & JYR U IR & U 81T,
STet 1 Uemafd SMeR R YT BT STUferd /|

I 3eft PY, ISTId WRGNT HHARNT B ST
¥ fafdcar 9IS gRT QIR SRIOUT RGN
HHART BT T H IRbN fafeear sifSerl gRT
U‘IIQ\I, YA &I%I‘HWWH‘{QG DXAT 8T | 34
afeer Al & gom ¥ g IRbdeHT Wy
P Pl B pEfad BRI dlal UGl b faeg
e fear Sr € ok afe 9= ufieror &l
3afy oI Aa—d & ®T H OF B § ar URA
Afger orefl, S wRgwr & URUITRGwY  dRE
g AT 599 AT I8 | A urs el g,
Bl R ®Y W U "IN fhar Sem SR
D! FYfFT P d9 T MR T ST 579
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(V)
—

P & TarERen @A WEl 8 o & | Qe

Al w1l BT URaTEaReT @ ARG 9 B 99

% uvarq fafecar Iugaadt & fofw g=: udieor
ofT

@) It sFerRal 1 gem d JuUr AR |ar s
S UH0 3MRO—TH0 3RO, Bl I, AR
qfasy Y M, e g9 Jen emeRer M
m%?wavﬁawﬁwwﬁﬂﬁaﬁwﬁ
SN T BT | e R Fgea afad (@fean) o
HHAR AHfed I W B AR—AR 5 UL,
/SLGIU®. A SR T8l BT |

16. SATRET: a1 H Fgfad, fRAed uee WReR gRI, FHI—9d W
I SHfl / STgfaa el /3= fiss 4l iR
TN & I T ® folg Har H AREOT Pl drae SN
fhg 7T et & T BN |

17. ORI o SIVESE

18. R &% @ wids: | ST81 59 WXBR @1 I8 I &l b U BT Aaeadh Al

JHEE 8, 98 98, dRN &l falad # ifaferRaa &xa
IR fRATIS U il FdT RN & WRIEST 3, 3 gINT,
9 e & foeft / frdl Suaw (Sua=n) &f falt a°f ar
fed (afdaal) @ wait a1 ug (Uci) @ 99d, Rifda o=
DT |

SRICECSC

fey Riete (qd urifie 9 da—V @ folg) &R R 9ee SRaR & 79 fqws, RS

R, Rarae yewr & 7w § e &Y WM a1l §fde / PRR BT g9y

................................... I € LI R

AR e dfder R Figaa @fed (B s99 g9 9w Yo
UeTHR HEl AT B) IR f2Amad Uyl & Ut @ Ay fews, URPMe R, fREmee uewr
(Frafad wfererT &1 ueam) (B9 399 39a 9earq f§did UedR &8l T 8) & 99 9

IS ARG

®I fhar T | T?éﬂ?l UeThR H SUNIGT UAH TUeThR bl SRIB) g
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TE {5 U TETBR oo B BT H I URH 8 IR
............... BT FH BF a1t o I U 99 a7 orafy & forv fgdiy ueTeR &1 Jar
# 2| I8 fafafde wu 3 SfeaRad fear a1 8 iR SHl TeRI §RT BRIR Ul
T g P UM weR @ g ueR & 9 dfder, Re e
e AT o DI [WIHG B AR (FAT) B ST qRr g
AIfe 3Mavyd T8l BR:

R=] AfIET A § guigay YR W IR/ FdeRY & oy Arg [a9mTTege
T8 AT SR AT b Afder R Fged afdd o dar 3R 3Ry 99 a9
@ AR FAvee W@ 7 AR dad afl SHS! e @ @l Tdiegd / faarka
BT ST |

UH UEHR P AfderdHd IHH T 17,820 /— UM AT (S Il ddd &
U-Afgad & AN TR & Y2H BIS BT 60 Fierd &) |

Afaer W e eafdd @ a1 guiaar sRemfl R W ERlY | afy wfder w e
AR P HRIUTAT /AR S A8l IraT Sfar 2 o Fgfad wiald (@am) feg
S & forw SRl Brf | aft dfer W fgaa afa gfea e grr o
TEE (FHTIE) ™ 9 A=g el ® Al 98 99 anrd, e wdaa (FEe)
amee & Uiy SW uRed @ ME B A Udrei 9 @ iR orfiar Wi, i
Fgfea TRl & STaar Ufed &1 8T, BT ol SR A |

e W Fged A T deivsk a¥ H e A B T [ A D I D
a7 & oA Ede, &9 A & Rfdcar a@me &R = e & IRy s
HT BHR BT /BRI | Wiaer R e afden &1 a1 Sifad g=ai d& o |l 3l
& &1 W_Ifa raaTer AT S AT | AideT W g Afden dHER R ddl B
SRM, THUT B S Aied THuTd B B 20 4, Ui fafedr ey gy
SR YA U Ud B R YAl 3T 9 oMt WIfa sraer (Shifad gea
@ "= B faar fey ) & forg ff geer Brf | dfder R g dHear
frfedr gfegfd sk veiodlowo anmfe & fay ghear &l g /8| wfder W
Fgad eafdd o SWiad & A 3 [l YPR B Blg GBI AT T8l
BT

IR U ATHRHAD 3TahTel, THfhedT Taehrer 3R ARy S7aedhrer Ueh dolvex Iy

de Afd fhar ST G IR AN hovex dY & o1y SR 81 fhar ST |
e UEeRT & orded @ [T s (SYC)) W 3MEaRd IguiRerfd 3 wd:

B AfAQT & THad (FATIH) 81 ST | qifU Muarfad AFal § ofel R fafda
IR R Pied A IR Ul & grard dfdar R Fgad @fdd & =
| IR B A 9D FAAdEReT & Al # AR wRd 99g U eafy  Jafid
TEl BT ST, IR USERT DI 59 990 T9I R =S UIEeRT BT i b
BN el wWfiier R fgea afdd dte & erguRefa @ Ot sy & forg
GfIGTH® BT BT EHER 8l BN |

R S99 MR & Fafeld el & JJaR, fbadr et g/1 oy fdy 1y
TR / R JAT—U DI UK HIAT BT

AeT & R R g Jfd R dARi & M R A9 99 &1 rRistd got
IR form B, ETHdl & IIMER W WIFRY Bg U BRI /ERM, W@l W
TINIh SMERT IR 3UferT o |
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7. 9O el Pl UG WRPN HHA B <u ¥, fafeed @ gRr o
SRISUT ARHNT HHAR Bl A H PN Fafba Af¥erRl gR1 SR, 3701
SR YHTOT U3 YR BT BT | S Afger 3rgiefdl ol <zm #, g yRADBcH
WHY ® P DI BHANTT B dlel UGl & [9og g fbar SmEr 2 &R Al
I U o Srafy B -t & ®U H YUl HAT § or U1 Al enwiefi, o
T & IRUTRISY IRE AWiE I S s I | Il g I 7, B
IR WY A UGS HINT b S 3R 9@ FRgfad & a9 da merfira
IGT ST Old d fob URTaRe] Fqre e) 8 ol § | WW%EH et &t
TR B ARG ¥ B8 FWE & YAl [didbedl Sugaaar & forg g udeor
ﬁmw,ﬁaﬁa%wﬁaaaw%ﬁrﬁwm@ﬂ@%ﬁﬁﬂm
JHTO—U ORI PR R SUYE] UTg Ol 2 o 98 I9d (oY IR I Y Ug
R Rgad @ S Fao |

8.  dfdar wR Fgad wfdd &1 e U U Pl & W H QR WR ST Juferd
g1, O 98 S R R, ol 6 FRafid uftRe gee) &1 ug & 9 & =g
WR AN 8, AT Hﬁ/qﬁcb 9l BT EHAR BT /BT |

9. dfdar R Fgad afdd (Afeddl) @ $HaRl AFEd 9T ATS & G
30U0TH0 / SHodIoTHo ¥ o] &l BT |

I IEILETHT UUH TR IR fgdly ueTer & anferal & SuRefq § g8 gduem

SfoctRad IR A1 3R 99 Bl TH—310+ SR AR U 2 |

X
(F2H UeTPR & BHIER)
................ (:qurquq?n)
T ettt
................ (mqatgﬂq—m)
(fea JeTPR & BER)
X
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[Authoritative English text of this Department Notification No. EDN-C-A(3)-1/2024, dated
10-10-2024 as required under clause(3) of Article 348 of Constitution of India].

ELEMENTARY EDUCATION DEPARTMENT
NOTIFICATION
Shimla-2, the 10th October, 2024

No. EDN-C-A(3)-1/2024.—In exercise of the powers conferred by proviso to Article 309
of the Constitution of India, the Governor, Himachal Pradesh, in consultation with the Himachal
Pradesh Public Service Commission, is pleased to make the following Recruitment and Promotion
Rules for the post of Special Educator (For Pre-Primary to Class-V), Group-C (Non-Gazetted) in
the Department of Elementary Education, Himachal Pradesh, as per Annexure-‘A’ appended to this
notification, namely:—

1.  Short title and Commencement: (1) These rules may be called the Himachal
Pradesh Elementary Education
Department, Special Educator (For Pre-
Primary to Class-V), Group-C, (Non-
Gazetted), Recruitment and Promotion
Rules, 2024.
(2) These rules shall come into force from the
date of publication in the Rajpatra(e-
Gazette), Himachal Pradesh.

By order,
Sd/-
(RAKESH KANWAR),

Secretary(Education).

Annexure-“A”
RECRUITMENT AND PROMOTION RULES FOR THE POST OF SPECIAL EDUATOR
(FOR PRE-PRIMARY TO CLASS-V), GROUP-C (NON-GAZATTED) IN THE
DEPARTMENT OF ELEMENTARY EDUCATION, HIMACHAL PRADESH.

1. | Name of post: Special Educator ( For Pre-Primary to Class-V)
2. | Number of Post(s): 138 (One hundred thirty eight)

3. | Classification: Group-C

4. | Scale of Pay (Be | (i) Pay Band for regular incumbent(s):

given in expanded

notation):
“Level 8 of pay matrix attached with time scale of the post,

as per H.P. Civil Services (Revised Pay) Rules, 2022”.

(i1) Pay Band for contractual incumbent(s):

“60% of the first cell of the applicable level of pay matrix
of the corresponding cadre, as per H.P. Civil Services
(Revised Pay) Rules, 2022”.
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Whether  selection | Non-Selection
post or Non-
selection post:

Age for direct | 18 to 45 years:
recruitment:
Provided that the upper age limit for direct recruits will not be
applicable to the candidates already in service of Government
including those who have been appointed on adhoc basis or
on contract basis:

Provided further that if a candidate appointed on adhoc basis or
on contract basis had become over-age on the date he/she
was appointed as such, he/she shall not be eligible for any
relaxation in the prescribed age limit by virtue of his/her
adhoc or contract appointment:

Provided further that the upper age limit is relaxable for
Scheduled Caste /Scheduled Tribe/Other Backward classes
and Other categories of persons to the extent permissible under
the general or special order(s) of the Himachal Pradesh
Government.

Provided further that the employees of all the Public Sector
Corporations and Autonomous Bodies who happened to be
Government Servants before absorption in Public Sector
Corporations/ Autonomous Bodies at the time of initial
constitution of such Corporations/Autonomous Bodies shall be
allowed age concession in direct recruitment as admissible to
Government servants. This concession will not, however, be
admissible to such staff of the Public Sector Corporations/
Autonomous Bodies who were /are subsequently appointed
by such Corporations/Autonomous Bodies and who are/were
finally absorbed in theservice  of such Corporations/
Autonomous Bodies after initial Constitution of the Public
Sector Corporations/ Autonomous Bodies.

Note.—Age limit for direct recruitment will be reckoned on
the first day of the year in which the Post(s) is/are
advertised for inviting applications or notified to the
Employment Exchanges or as the case may be.

Educational (a) ESSENTIAL QUALIFICATION:
Qualifications:
(1) Special Educator(Pre-Primary to Class-V):—

(i) 10+2 from recognized Board with atleast 50% marks
or Graduation in any stream from Recognized
University.

(ii) D.Ed. in Special Education from a Rehabilitation
Council of India(RCI) approved Institute and possess
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a valid RCI & CRR number.
OR

D.ELEd, with a recognized  qualification
(Certificate/Diploma) from a Rehabilitation Council
of India(RCI) approved Institution and possess a
valid RCI & CRR Number.

(iii) Six-month training of teaching in cross disability
area in inclusive education(**).

AND

(iv)Pass in Teacher Eligibility Test (TET) duly
conducted by H.P. Board of School Education
Dharamshala, District Kangra or any other Agency
authorized by the Government.

(**) If the proposed programme (cross disability/top up
courses being developed by RCI as on in service training
is not available same may be dropped from the
qualification with a condition that those recruited with
D.Ed./B.ED. Special Education have to compulsory
undergo aforesaid training as soon as same is conducted.

Note.— A candidate must have passed Matriculation and 10+2
from any School/Institution situated within Himachal
Pradesh:

Provided this condition shall not apply to Bonafide
Himachalis.

(b) DESIRABLE QUALIFICATION(s):
Knowledge of customs, manner and dialects of Himachal
Pradesh and suitability for appointment in the peculiar
conditions prevailing in the Pradesh.

Whether age and
Educational
qualification
prescribed for direct
recruits will apply
in the case of
promotees:

Age: Not Applicable

Educational qualification(s): Not Applicable

Period of probation,
if any:

1. Direct Recruitment:—

(a) Two years subject to such further extension for a
period not exceeding one year as may be ordered by
the competent authority in special circumstances and
reasons to be recorded in writing.

(b) No probation in case of appointment on contract basis.
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2. Promotion:—Not Applicable

10.

Method(s) of

recruitment
whether by direct
recruitment or by
promotion/
scondment/
transfer and

percentage of posts
to be filled in by
various methods:

100% by direct recruitment,
recruitment on contract basis, as the case may be.

on regular basis or by

11. | In  case of | Not Applicable
recruitment by
promotion/
Secondment/
transfer, grade(s)
from which
promotion/
Secondment/
transfer is to be
made:
12. | If a Departmental | (i) Departmental Promotion Committee:—
Promotion
committee exists. Not Applicable
What is its
Composition: (ii)  Departmental Confirmation Committee:—
As may be constituted by Government from time to
time.
13. | Circumstances As required under the law.
under which the
Himachal Pradesh
Public Service
Commission(H.P.P.
S.0O) is to be
consulted in
making
recruitment:
14. | Essential A candidate for appointment to any service or post must be a

requirement for a
direct recruitment:

citizen of India.

15.

Selection for
appointment to the
post by direct
recruitment:

Selection for appointment to the post in case of direct
recruitment shall be made on the basis of merit of written
examination and/ or practical test or skill test or physical test,
the standard/syllabus etc. will be determined by the
Himachal Pradesh Public Service Commission/Himachal
Pradesh Rajya Chayan Aayog/ other recruiting agency/
authority, as the case may be.
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15 - | Selection for | Notwithstanding anything contained in these rules, contract
A. | appointment to the

post by contract
recruitment:

appointment to the post will be made subject to the terms and
conditions given below:—

(I) CONCEPT:—

(@)

(b)

Under this policy, the Special Educator(For
Pre-Primary to Class-V), Group-C, (Non
Gazetted) in the Department of Elementary
Education Himachal Pradesh will be engaged
on contract basis initially for one year; which
may be extendable on year to year basis:

Provided that for further extension/renewal of
contract period on year to year basis the
concerned HOD shall issue a certificate that the
service and conduct of the contract appointee is
satisfactory during the year and only then
his/her period of contract is to be
renewed/extended.

POST FALLS WITHIN THE PURVIEW
OF HIMACHAL PRADESH RAJYA
CHAYAN AAYOG (HPRCA)/OTHER
RECRUITING AGENCY:—

The Director, Elementary Education, H.P. after
obtaining the approval of the Government to fill
up the vacant posts on contract basis will place
the requisition with the concerned recruiting
agency i.e. Himachal Pradesh Rajya Chayan
Aayog/ other recruiting Agency/authority, as
the case may be.

(¢) The selection will be made in accordance with

the eligibility condition prescribed in these
Rules.

(II) CONTRACTUAL EMOLUMENTS:—

The Special Educator(for Pre-Primary to Class-V)
appointed on contract basis will be paid consolidated
fixed contractual amount @ Rs. 17,820/-PM(which
shall be 60% of the first cell of the applicable level of
the pay Matrix of the corresponding cadre).

(III) APPOINING/ DISCIPILANARY
AUTHORITY:—

The Director, Elementary Education, Himachal
Pradesh will be appointing and disciplinary
authority.
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(IV) SELECTION PROCESS:

(a) FOR POST(S) FALLING WITHIN THE
PURVIEW OF HPRCA/OTHER
RECRUITING AGENCY:

Selection for appointment to the post in the
case of Contract Appointment shall be made on
the basis of merit of written examination and/
or practical test or skill test or physical test, the
standard/syllabus etc. will be determined by the
Himachal Pradesh Public Service
Commission/Himachal Pradesh Rajya Chayan
Aayog/ other recruiting agency/authority, as
the case may be.

(V) COMMITTEE FOR SELECTION OF
CONTRACTUAL APPOINMENTS:—

(a) FOR POST(S) FALLING WITHIN THE
PURVIEW OF HPRCA/OTHER
RECRUITING AGENCY:—

As may be constituted by the concerned
recruiting agency i.e. Himachal Pradesh Rajya
Chayan Aayog /other recruiting agency, from
time to time.

(V) AGREEMENT:—

After selection of a candidate, he/she shall sign an
agreement as per Annexure-“B” appended to these
rules.

(VII) TERMS AND CONDITIONS:—

(a) The Special Educator(For Pre-Primary to
Class-V) will be paid consolidated fixed
contractual amount @ Rs.17,820/P.M. (which
shall be 60% of the first cell of the applicable
level of the pay Matrix of the corresponding
cadre).

(b) The service of the contract appointee will be
purely on temporary basis. The appointment is
liable to be terminated in case the
performance/conduct of the contract appointee
is not found satisfactory. In case the contract
appointee is not satisfied with the termination
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(d)

(e

orders issued by the Appointing Authority,
he/she may prefer an appeal before the
appellate Authority who shall be higher in rank
to the Appointing Authority, within a period of
45 days, from the date on which a copy of
termination orders is delivered to him/her.

Contract appointee will be entitled for one
day’s casual leave after putting one month’s
service, 10 day’s medical leave and 5 day’s
special leave, in a calendar year. A female
contract appointee with less than two surviving
children may be granted maternity leave for
180 days. A female contract appointee shall
also be entitled for maternity leave not
exceeding 45 days (irrespective of the number
of surviving children) during the entire service,
in case of miscarriage including abortion, on
production of medical certificate issued by the
authorized Government Medical Officer. A
contract employee shall not be entitled for
medical re-imbursement and LTC etc. No leave
of any other kind except above is admissible to
the contract appointee.

Un-availed casual leave, medical leave and
special leave can be accumulated upto the
Calendar Year and will not be carried forward
for the next calendar year.

Unauthorized absence from the duty without
the approval of the controlling officer shall
automatically lead to the termination of the
contract. However, in exceptional cases where
the circumstances for un-authorized absence
from duty were beyond his/her control on
medical grounds, such period shall not be
excluded while considering his/her case for
regularization but the incumbent shall have to
intimate the controlling authority in this regard
well in time. However, contract appointee shall
not be entitled for contractual amount for the
period of absence from duty:

Provided that he/she shall submit the
certificate of illness/fitness issued by the
Medical Officer, as per prevailing instructions
of the Government.

An official appointed on contract basis who has
completed three years tenure at one place of
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posting will be eligible for transfer on need
based  basis  wherever required on
administrative grounds.

® Selected candidate will have to submit a
certificate of his/her fitness issued by a Medical
Board in the case of a Gazetted Government
servant and by Government Medical Officer in
the case of a Non-Gazetted Government
servant. In case of women candidates who are
to be appointed against posts carrying
hazardous nature of duties, and in case they
have to complete a period of training as a
condition of service, such woman candidate,
who as a result of tests is found to be pregnant
of ‘twelve weeks’ standing or more shall be
declared temporarily unfit and her appointment
shall be held in abeyance until the confinement
is over. Such woman candidate be re-examined
for medical fitness six weeks after the date of
confinement, and if she is found fit on
production of medical fitness certificate from
the authority as specified above, she may be
appointed to the post kept reserved for her.

(g) Contract appointee will be entitled to TA/DA if
required to go on tour in connection with
his/her official duties at the same rate as
applicable to regular counterpart official at the
minimum of pay scale.

(h) Provisions of service rules like FR-SR, Leave
Rules, GPF Rules, Pension Rules and Conduct
Rules etc. as are applicable in case of regular
employees will not be applicable in case of
contract appointees. The Employees Group
Insurance Scheme as well as EPF/GPF will
also not be applicable to contract appointee(s).

16. | Reservation: The appointment to the service shall be subject to orders
regarding reservation in the service for Scheduled
Castes/Scheduled  Tribes/Other Backward  Classes/Other
categories of persons issued by the Himachal Pradesh
Government from time to time.

17. | Departmental Not applicable

Examination:
18. | Power to Relax: Where the State Government is of the opinion that it is

necessary or expedient to do so, it may, by order for reasons
to be recorded in writing and in consultation with the
Himachal Pradesh Public Service Commission relax any of
the provision(s) of these Rules with respect to any class or
category of person(s) or post(s).
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Annexure-B

Form of contract/ agreement to be executed between the Special Educator( For Pre-Primary
to Class-V) (Name of the post) and the Government of Himachal Pradesh through Director of
Elementary Education. (Designation of the Appointing Authority).

This agreement is made on this day of in the year

between Sh./Smt. s/o Shri 1/0
Contract appointee (hereinafter called the
FRIST PARTY), AND The Governor of Himachal Pradesh through Director of Elementary
Education (Designation of the Appointing Authority)/Head of the Institution i.e
Principal/Headmaster ( here-in-after the SECOND PARTY). Whereas , the SECOND PARTY has
engaged the aforesaid FIRST PARTY and the FIRST PARTY has agreed to serve as a Trained
Graduate Teacher (Name of the post) on contract basis on the following terms & conditions:—

1. That the FIRST PARTY shall remain in the service of the SECOND PARTY as a Special
Educator(for Pre-Primary to Primary) ( Name of the post) for a period of 1 year
commencing on day of and ending on the day of It is
specifically mentioned and agreed upon by both the parties that the contract of the FIRST
PARTY with SECOND PARTY shall ipso-facto stand terminated on the last working day
i.e. on And information/ notice shall not be necessary:

Provided that for extension/renewal of contract period on year to year basis the Head of
the Institution shall issue a certificate that the service and conduct of the contract
appointee was satisfactory during the year and only then his/her period of contract is to
be renewed/extended.

2. The contractual amount of the FIRST PARTY will be Rs. 17,820/- per month (which shall
be 60% of the first cell of the applicable level of pay matrix of the corresponding cadre) .

3. The service of FIRST PARTY will be purely on temporary basis. The appointment is liable
to be terminated in case the performance/conduct of the contract appointee is not found
satisfactory. In case the contract appointee is not satisfied with the termination orders
issued by the Appointing Authority, he/she may prefer an appeal before the appellate
Authority who shall be higher in rank to the Appointing Authority, within a period of
45 days, from the date on which a copy of termination orders is delivered to him/her.

4. Contract appointee will be entitled for one day casual leave after putting one month’s
service, 10 day’s medical leave and 5 days special leave, in a calendar year. A female
contract appointee with less than two surviving children may be granted maternity
leave for 180 days. A female contract appointee shall also be entitled for maternity
leave not exceeding 45 day’ (irrespective of the number of surviving children) during
the entire service, in case of miscarriage including abortion, on production of medical
certificate issued by the authorized Government Medical Officer. A contract employee
shall not be entitled for medical re-imbursement and LTC etc. No leave of any other
kind except above is admissible to the contract appointee. Un-availed casual leave,
medical leave and special leave can be accumulated upto the calendar year and will not
be carried forward for the next calendar year.

5. Unauthorized absence from the duty without the approval of the controlling officer shall
automatically lead to the termination of the contract. However, in exceptional cases
where the circumstances for un-authorized absence from duty were beyond his/her



RIST93, fEATael USel, 21 JTaER, 2024 /29 3MfRAH, 1946 7133

control on medical grounds, such period shall not be excluded while considering
his/her case for regularization but the incumbent shall have to intimate the controlling
authority in this regard well in time. Provided that he/she shall submit the certificate of
illness/fitness issued by the Medical Officer, as per prevailing instructions of the
Government. However, contract appointee shall not be entitled for contractual amount
for the period of absence from duty.

6. An official appointed on contract basis who has completed three years tenure at one place of
posting will be eligible for transfer on need basis wherever required on administrative
grounds.

7. Selected candidate will have to submit a certificate of his/her fitness issued by a Medical
Board in the case of a Gazetted Government servant and by Government Medical
Officer in the case of a Non-Gazetted Government servant. In case of women
candidates who are to be appointed against posts carrying hazardous nature of duties,
and in case they have to complete a period of training as a condition of service, such
woman candidate, who as a result of tests is found to be pregnant of twelve weeks’
standing or more shall be declared temporarily unfit and her appointment shall be held
in abeyance until the confinement is over. Such woman candidate be re-examined for
medical fitness six weeks after the date of confinement, and if she is found fit on
production of medical fitness certificate from the authority as specified above, she may
be appointed to the post kept reserved for her.

8. Contract appointee will be entitled to TA/DA, if required, to go on tour in connection with
his/ her official duties at the same rate as applicable to regular counter-part official.

9. The Employees Group Insurance Scheme as well as EPF/GPF will not be applicable to
contractual appointee(s).

IN WITNESS the FIRST PARTY AND SECOND PARTY have herein to set their hands
the day, month and year first, above written.

IN THE PRESENCE OF WITNESS:
I.

(Name and full Address)
(Signature of the FIRST PARTY)
2.

(Name and full Address)
IN THE PRESENCE OF WITNESS:

1.

(Name and full Address)
(Signature of the Second PARTY)
2.

(Name and full Address)
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SIBRCE

fGidh 4 ISR, 2024

fEATEe Uael R 7R MfSfRE, 1994 &1 GRT 226 (2)@ r=a o

&A1 ;AR /3, /7141 /90 / 2023—2290.—STdd GBIl Webe HrAH, dedlel e
(rron), frerm fRmer fRo Ho § WHERT TRR 805 H 201.00 I WX, WA THR 803 H 56.00 I
Hlex, WART FHN 806 H 126.10 I¥ HIex, WERT FHR 800 H 192.00 T HIex, WO WX 770 H
403.00 I HITR, TWIRT THR 704 H 398.00 I HICX T TWHRT TR 695 H 68.00 a HIeX Bl H
THEIE 0,356 HICY G dIels 3.00 HIEX ¥ 4.00 HICX oW JAIRE G B U Ahe AT
AR d A IERIT HEMAR =13, dTs 50 9 dd e dsd &l Araoi-id A arg= JrT arfyd
B B PRI TSI FRAT AR /370 /7141 /H0 / 2023—1502, {&HAIdH 06—07—2024 & FRI
ferred uqw TR R ifEH, 1994 BT URT 226 (2) @ IFIA SMURTT U HRA & forw
qreote Aife ST fhar am o, s e 718 &1 99y fear 1ar o |

3R Wi JAURRT SRR B 2g b A8 &I I9I YUl 81 A1 8, AR FR¥ed @ &
AR et 1/ was @™ 9 39 97T & J=iid 3 arell Y3 & forg 18 Y s o 1281

gS |

A H, YU FAR ol oMY, TR W RMer tdegR e yewr R
AT, 1994 B gRT 226 (1) H TUR TI UG & =< J&Tol Febe A, dediel R
(urron), 7o Rrrer, f2odo H WERT FHR 805 H 201.00 ¥ HIER, WX THR 803 H 56.00
HIex, WERT THR 806 H 126.10 ¥ HITR, WANT TR 800 H 192.00 T Hex, WART TR 770 H
403.00 ¥ HITR, WIRT THIR 704 ¥ 398.00 I HICX g WHRT TR 695 H 68.00 I HICX Bl H
THTS 0,/356 WX 9 dhelg 3.00 HICX | 4.00 HICR T ARG FET HRd gV Fhe Al
AN ®d W TERIT 7GR HIS], a7 [0 9 d% e ds& & Aduliad N a8+ AN =g
BT & |

gXanfeRa / —
SIYh,
TR 7 e

9 IS PRIGRI ITSAGRI Taq dedieaR, dedie gwa Rerd Sofl <y,

Rrer gdRYR (Ro Wo)
S TadT <4l gAT W M, Rl e R &l OR, S0 kg, dedid g e Rerd
el <41, frer g9RYR (fBo vo) R
ER|
SIEECERI - gfray |

a9 —— SR SR gRT 13(3) ST Td & USdRol I, 1969.
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JfaRad f7elr IRER 9 Td 9 gARR & drAad 99 F=T HFW-HMR (ST-
B&D)Delayed 2024 /1—11118, a6 18—06—2024 IFAR Sl Ta=T <dl Y= Wl M, FHardt
I oRT &1 UR, S0 dig, dedldl ga|d <ol <dl, e gHRYR (f2oW0) T Arded HHw
Rofe g vUu—v3 Aed 39 IR H U g3 2 oT9H Sooi@ & b I|dT o faid
08—03—1970 I B3N B | W= [l HRUEL Y YR GRell & RPbrs H Iq S BT USRI
e 08—03—1970 &S 7 B AehT| UIfNAT 3fg & i SR B UM Gar—dd GReil H &of
PRAMT ATEd ¢ |

3d: 9 STASR ERT M ST &I {fard fhar Sirar 2 6 sl gamr <d g @t 3,
AT a1 orwRT & gR, S10 drg, dedid 9| el qdl, RTer sHRYR (2o Uo) @1 o fafy
08—03—1970 &I U UaId YRell & Repis # Tol dRa™ IR BT B BIg IoR /TaRIST 8
I8 fadld 24—10—2024 TH IRATATT / BT BIVR ATITAT BIBY YT SR / TARTST U R
AHAT | BIOR A 3 & R H THoRWT BRAE! 3FA H oy STdY AN Hrifarsl @
ST | 9D 91 BT SoiR R FHRIT - 81T |

31TST &1 11—09—2024 DT WX BLIER g HIBR IaTeld A ST §aTT |

AER | BETR / —
HIIBN TUSIIDBR Td dedleleR,

g Rerd Sl <dl, RStem gRgR (2o Wo) |

9 IETd BRIBN TUSTEERN UG faarg dofiexer fter), s Rerd ol <,
Rrer s9RYR (fRo Wo)

1. o U3y R g 3felid e, Fardl St w@eedn, dedia gaas Red ol <4,
fSterm gHRYR (20 o) |

2. Sl Aelial AR YA SIoRRE ¥, 9™ BRUVER, d91€ [0 05, YHUS IR,

e g, fagr i |
T

M ST - gfara |

fawa ——faare uSfiaxoT under section 8(4) fdarg doiaxoT MffTH, 1996 @& 3efiF Tof A
IR |

SRIF v & = H wefivor 7 faie 05—08—2022 &1 fg, Af—Rarst & srgaR
o ¥ faare fhar € 9 oo H ufd—ucl @ ®U ¥ %2 @ T Jfpd A sRuEy a8 fddre
TN 9ard TS H SWIG fadid T ol Aol & a1 | i o9 59 faare & uH dard
TS¥l & Rt H USiipd HRAMT AT8dT © | I 39 ISR gRT 3 Sidl &l Jrad far S
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2 f& 9 faare goieror IR fH &I BIs IoR /TRl & ol dg 3rTeld™ / ddhleld 8IfoR
RIATAT BIPR (&I 24—10—2024 BT YIRS UL HR Fhall © | BIOR 7 3 B JRA H TRl
PRIATE] M H ols SR IMMTH BrRIaTe! &I ST | SHd 918 6 SoR SR AT - 817 |

3ST f&ATd 11—09—2024 BT W FHIER g HIBR QT H SINI §aTT |

AR | BETR / —
HIIBNT TUSIUBN UG fddTg UoiiRor JTfhm,

Jedie gaae Rerd ol <41, e s RQR (Bovo) |

g SIQTeId Herad warsdl v oft, wRyR, e sirsT (fRo Wo)

qHEAT : TH GO Ul : 22—-10—2024
F9L <Al g g Im, ARt weTe oare, aedd R gR, e wivTen, RAEe uew

ERIR
SMH oTd

favg——goi =M 20 Wo M0 1=, 1954 &1 SR 9T 37 (1) & T AT IBATS T TS
# 9M gORI aR |

SWIGd HeAT IR U 7 39 =rarerd # yri—ud [oiRT 2 R forar 2 f6 s
HE AW Ao <dl P @Rl M 2 Safeh " ¥8dTe] 9 s & Toikg JAfeRd # Sad M
H9l FANT G IRN TH o1 2 ST B TeAd SIS gT © | Wi SWRIad #eTd § Sad A Bl
HE IR Hol AN SUAM Aol <dl G IRM IM ¥ Tol PR A1sdl o |

3 I URIAT-UF & FoH H SWRIGd 7 P ORI IR [l B Bl Yavral & dl a8
INATAAT AT dhToid- 59 MSTod H fedid 22—10—2024 BT TIUSY 918 2.00 o1 IR 3 Febel
21 BIRR 9 9 @1 RAFT H UhaRwT HRIATE! 3 § o8 ST IR 3es uiRkd ar feu
S QIR 91g # dIg ) SoR IT RISl o JHRIT 9 81T |

AIER | TR / —
WEIS FHTEA! UUH 8707,
aERR, St @wireT (fRo o)

9 37cTed |eae waTsdr g oft, ARYR, forar sirsT (fRo Wo)

qHEAT : TH GO Ul : 22—-10—2024
G <dl 9T gl M, AR w8t I8dre], deNid WEYR, T direl, BEEd uaw
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CEIL]

SATH ST-d

favg ——goi =M 20 Wo M0 1=, 1954 &1 SR 9T 37 (1) & T AT IBATS T TS
H M gERI AR |

SRIGd GHEAT IR TR 7 39 e § Wi -ud ORI & o forar & f& s\
HE A G <dl P g0 M 7 Sdih Aglel 8T d SIS & Tog e H Iad A
AT FAR G IR0 I IS 7 ST B TAd S gol © | Wi SWRied wed # Sad AW
Bl HEl PR AT GART IUAH Gl <dl GAT gl M F ol HRAMET ared! © |

31 I URIAT-UF & FoH H SWRIGd 7 P ORI IR Al B Bl Yavral & dl a8
IATAAT AT dhToid- 59 MSToid # feid 22—10—2024 BT TIUSY 915 2.00 o1 IR 3 Febel
21 BIRR 9 9 &1 RAFT H UhaRwT HRIATE! 3 § 8 SR IR ey uiRkd ar fau
S QIR 91g § Bl ) SR IT RISl o JHRIT F 81T |

AR | FEIRT / —
TS AHTEAT TH 0y,
TR, e wivrer (fRo Uo)

9 I[cTed Herae waTsdr g ooft, ARYR, forar sirsT (fRo Wo)
HhEAT 0 : 03 /2023 / THAH YA ARG Ui 22—10—2024
o, fodre, 9o g3 g Il a1 fwar aar Rig, Farinor @& AkEs, J89d

o h o
AMEYR, 19Tl DTSl TeHTdel U |

ERIEI

o8 Rig FINESIE N ECINSI BRI

AT g9M : 3RMA BAR, 3 BAR, G AR Y3 T a1 HAR GAT 4 [, o
g, o1 g, faar g, &x-d g, g3 saea [, gvdia [, fasrer <qom, fage <on g3
porar g, Fariiro Srerew, dedia meyR, e wivel, fearad e | BEIGEIEU

SYAER dad JHEAT I19d dHAE 1 @i F0 07, WA 50 11, AT 17, @ERT fbar 27,
RPpAT TATGTEI 01—88—08 20 TATHRIT Heldl AIRIENT AIGT Y&, dedldl WMEYR, Rrar SiTel, f2arad
yosl Hdlldd SHEal a9 2017—18.

SWiad vy | Hafgd drim g & fd sweweN] & U9 [JarRe= §
gfeaTedl BT 39 Sf&Tad gRT ¥99 ORI U UReg URiaredi & w9+ Q97 arfiad & <l g¢ &A1
FeiRa 7= & <RE wfdarior 1R 7 My | safiy 59 s|Ted @ v & 9@ & &
TfTATERTeT & Arfiel AR TR § a1 8 Fadll © | 31a: 39 ¥R gRT UardiToT &l gfed
fhar ST § 6 SWiaa dHdH & Jhed b Gag H Al IT Blg SoR AT YRS 8 I 98
fedid 22—10—2024 BT QIUBR 2.00 g9 §F ST H JATATT AT dbleTdd BIOR IMTHR AT
U&7/ YaRIST /SR U9 &R Adhd 2| BIRR 9 M & JRa H YhaRB B! e H o8
ST IS9P 916 hlg ok AT TaRTS WIHR T8) fhaT S |
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3ol &I 18—09—2024 BT AX BXER T Hgx AR §9 37alald A IR g3l |
HIER | BEIETR / —

TS AHTEAT TIH A0y,
TR, e wivrer (fRo Uo)

9 ITTd TP THRAT YoH A Ud PRIGN! SUSIHN, Tedie SHee,
fStem wirsT (fRovo)

Butel Singh s/o Late Sh. Jayanti Ram, r/o Ward No. 5, Village Bhadwal, P.O. Matour,
Tehsil Dharamshala, District Kangra (H.P.).
Versus
1. The General Public.

2. The Registrar, Births and Deaths-cum-Secratery, G.P. Mandal, Tehsil Dharamshala.

T —umeiHT—u= SR GRT 13(3) f2ATIS YRS ST UG Jg USIhROT JffAf+aH, 1969,

AIfSH 999 JMH ST |

Butel Singh s/o Late Sh. Jayanti Ram, r/o Ward No. 5, Village Bhadwal, P.O. Matour,
Tehsil Dharamshala, District Kangra (H.P.) 7 §9 3&Tald H ¥Ug—u= Afgd qeheH! QTR T g
fb S¥® Father Jayanti Ram s/o Sudama Ram & &0 /% fifd 20-07—1990 § W= MCD
Dharamshala / 31 9=md Mandal § S99 /9] Uoiided 9 8 | 31 9 Goiidd (A S & 3Ta
o IRl | 39 At & gRT WAW ST &1 a1 §Ra Gl & gred fhar oiar &
e fHA DI IWIGT Jayanti Ram &1 ST/ Hg Usiidd (b ST R Plg YaRISl 81 Al 98 (9T
TARTST EHNT JT&Tad # faid 23—10—2024 BT STAAT AT Tt BIOIR 3MHR UL HR Fhdl &
3T HqATad TUI—9F T /g [ doliga fhd o R ameer oiRd & fad SRiT |

ST AT 19—09—2024 BT AR &R T HIER 3lETerd gRT SIRT T war |

ATER | TEIEART / —
TERIS Tl v 9ol Ud drRieR! gusIfeany,

dedel gmeret, Rt st (fRovo) |

9 ITTd TP THRAT UH A Ud HRIGN! SUSIGN, Tediel SHee,
fStem wirsT (fRovo)

Shalu Devi d/o Late Nikku Ram s/o Asha Ram, r/o Ward No. 5, M.C. Dharamshala, Tehsil
Dharamshala, District Kangra (H.P.).

a9 ——UTeAT—u5 SR gRT 13(3) 2=t Ul S99 U9 §g USiiaRoT Jffafrad, 1969.
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Shalu Devi d/o Late Nikku Ram s/o Asha Ram, r/o Ward No. 5 M.C. Dharamshala, Tehsil
Dharamshala, District Kangra (H.P.) & 9 3[&Taid H ¥UI—U5 Afed heAT SRR fbar g &
IH®T /39 Father Nikku Ram s/o Asha Ram & 5+ /H&] ffdr 02—07—1995 &1 B3I/ 88 ©
IR THOAI0 EFRITST /I Erad W o /e fafdr dofied 7 2| ord: 39 Uefigd fhd oM &
MY A SIRi | §9 S¥IER INUA & §RI O Sidl & d §Hiud SRl o e
far Smar € & afe {6 @1 IWa Nikku Ram &1 S99/ 9g Uoiidd fhd ST aR ®ls
TORTST 81 a1 98 S9N 3eTeld § faHidh 23—10—2024 BT IIATATH AT IHTATT BIFOR BIBY 3T
UARTS URT &R Fahdl & 31FAl Jdlfdd o4 [l uofiea fhd S e ereer uiRd &R ey
SIRAT | S99 d1¢ Blg AT SR/ UaRTS Hlfdel FHRIT o 81T |

ST fRAIdh 19—09—2024 BT AR &R T HIR 3METerd gIRT SIRT fdoam T |

AR | FAEIRT / —
TEIG AHTEAT UH A0 TG BrRIGRT TUSIEGNI,
qesrel emerTe, Rrerr sirsT (fRowo) |

9 ISTd TP THRAT UoH A Ud HRIGN! SUSIUHN, Tedi SHee,
fStem wirsT (fRovo)

Kavita Devi presently w/o Suresh Kumar, Grand Daughter of Late Smt. Iswari Devi w/o
Sidhu Ram, r/o Village Khaterh, P.O. Dhagwar, Tehsil Dharamshala, District Kangra (H.P.).

Versus
1. The General Public.
2. The Registrar, Births and Deaths-cum-Secratery, G.P. Mandal, Tehsil Dharamshala

T —umeiHT—u= SR GRT 13(3) f2ATIS YRS ST Ud Jog USIdhROT JffAf+aH, 1969,

qIfed 99719 39 ST |

Kavita Devi presently w/o Suresh Kumar, Grand Daughter of Late Smt. Iswari Devi w/o
Sidhu Ram, r/o Village Khaterh, P.O. Dhagwar, Tehsil Dharamshala, District Kangra (H.P.) ¥ 34
JETAd H WU—UH Ad JHeA! aRR AT & [ IH® /IFd! Grand Mother Iswari Devi w/o
Sidhu Ram &1 S /9g fafr 04—11—2011 8 W] MCD Dharamshala /39 U9 Dhagwar H
ST /g USligd &1 2| 31 S Uoilgd fhd oM & Jey & O | 9 AfeH & g§RT A
ST BT qT AR ARl Bl gied fear Sirar g 6 afe {6l o1 SuRle Iswari Devi &1
ST /g Uolidd fd S R Pls QaRTSl 81 A 98 BANI 37&lald ¥ i 23—10—2024 Pl
AT AT BT BINR ATHY U B Fhal o FAT Gl T9I—97 o4 /Fg
Uoflepd fhd ST aR 3fTesl uIRd &Ry SR |
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ST i 19—09—2024 BT B IR T HIER 3lETAd gRT SINT fhar T |

AR | FAEIRT / —
TEIS AHTEAT UH A0 UG BrRIGRT SUSIEIGNI,
aEdTe eFperTer, Rerr it (fRovo) |

9 T Ied FHrEdl, yerm ot sai, fSterm wimer (fRovo)

gebeAT 0 : 08 / T/C/2024 ARG TRIRT : 05—09—2024 ARG UM : 23—10—2024

T UTA YF GE=IT M, IR FETA RIS, dediel oradl, e direr (fRovwo) o wredl |

ERlL|

SICESER| YT |
v —urefer—u= oG 31f¥elg #ETd RIE H M GORil a |

SR ureff 7 eEwer) & dEfed § U= 79 @19 gl 39 M W ORI B
5 W1 W oG AP AETA IRIE W TeTe §F 99l I YF SIEel, Il AEld RIS
IOl § WEfdh W IMIR $Ie 9 ISR I UaRId 3FRIE # I97 Ui g3 g9+ M ot 2| S
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3O TARTST Gof Rl AHAT & | 3HD SURI Dls Wl TaRTol FARIT 1 BT dT FRAER 2mal
Tl B B ATCY ARG UMM UARId Bl IIRd B QT SITe |
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Application U/S 104 (3) of H.P. Tenancy and Land Reforms Act, 1972 to conferring the
proprietory right of ownership in the name of tenants.
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3MST f&=Tid 04—10—2024 BT AR TR T AR AT I SINT §aTT |

ATER | IR / —
TEATER Ud BRIBRT SUSTEHNI,

&Iell, STt A1 (fRowo) |

CHANGE OF NAME

I, Pingla Devi w/o Sh. Devender Kumar aged about 34 years, r/o Village Slapper, P.O.
Sadwhan, Tehsil Sundernagar, District Mandi declare that I have changed my daughter's name from
Ambika Bhardwaj (Old late to Amayra Bhardwaj New Name, all concerned please may be noted.

PINGLA DEVI

w/o Sh. Devender Kumar,

r/o Village Slapper, P.O. Sadwhan,
Tehsil Sundernagar, District Mandii.

CHANGE OF NAME

I, No. 14922849F Hav. Kamlesh Kumar (Retd.) s/o Sh. Rawalu Ram, r/o Village Jodhan,
P.O. Sajaopiplu, Tehsil Sarkaghat, District Mandi (H.P.) have changed my daughter's name from
Manisha Himalyan to Palavi Thakur in my army service record vide affidavit dated 28-09-2024

before Notary Public Sarkaghat.

KAMLESH KUMAR

s/o0 Sh. Rawalu Ram,

r/o Village Jodhan, P.O. Sajaopiplu,
Tehsil Sarkaghat, District Mandi (H.P.).

CHANGE OF NAME

I, Priya Dei w/o Prem Chand, r/o Village Astani, P.O. Samoli, Tehsil Rohru, District
Shimla (H.P.) have changed my name to Prem Devi.

PRIYA DEI

w/o Prem Chand,

r/o Village Astani, P.O. Samoli,
Tehsil Rohru, District Shimla (H.P.).
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CHANGE OF NAME

I, Guddi, 56 w/o Sh. Jeetu, r/o Village Kyarku (113), P.O. Dhadi Ghunsa, Tehsil Rohru,

District Shimla declare that I have changed my name from Gulmi Devi to Guddi. All concerned
please note.

GUDDI
w/o Sh. Jeetu,

r/o Village Kyarku (113),
P.O. Dhadi Ghunsa, Tehsil Rohru, District Shimla.

CHANGE OF NAME

I, Shiv Ram (Former name) s/o Sh. Gilji Ram employed as Beldar posted at Jal Shakti
Department Lad-Bharol, Tehsil Lad-Bharol, District Mandi (H.P.) do hereby declare that I have
changed my name from Shiv Ram to Shiv Lal for all purposes. Concerned please note.

SHIV RAM

s/o Sh. Gilji Ram,

Jal Shakit Department Lad-Bharol,
Tehsil Lad-Bharol, District Mandi (H.P.).

CHANGE OF NAME

I, Oman Pathy w/o Late Sh. Madho Ram, r/o Village Dehru (Maharaj Nagar), P.O. Maharaj
Nagar, Tehsil Jaisinghpur, District Kangra (H.P.) declare that my name in my Aadhar Card is
wrongly entered as Omapati instead of Oman Pathy.

OMAN PATHY

w/o Late Sh. Madho Ram,

r/o Village Dehru (Maharaj Nagar), P.O. Maharaj Nagar,
Tehsil Jaisinghpur, District Kangra (H.P.).

CHANGE OF NAME

I, Sonika Saini (Maiden Name) alias Sonika Saini Manrai alias Sona Manrai w/o Col. Anil
Kumar Manrai, r/o H. No. 207, Phase 4, Rakkar Colony, Una, Distt. Una (H.P.)-174 303 hereby
declare that [ have changed my name to Sonika Saini Manrai.

SONIKA SAINI (Maiden Name) alias SONIKA SAINI MANRAI alias SONA MANRAI

w/o Col. Anil Kumar Manrai,
r/o H. No. 207, Phase 4,
Rakkar Colony, Una, Distt. Una(H.P.).
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CHANGE OF NAME

I, Mahender Lal Thakur s/o Sh. Mehar Chand, r/o Village Sohar, P.O. & Tehsil Sandhol,
Distt. Mandi (H.P.)-176 090 declare that I have changed my name from Mahender Lal Thakur
(Previous Name) to Mehander Lal (New Name) . All concerned please may note.

MAHENDER LAL THAKUR

s/o Sh. Mehar Chand,

r/o Village Sohar, P.O. & Tehsil Sandhol,
Distt. Mandi (H.P.).

CHANGE OF NAME

I, Nirmla w/o Sh. Madan Lal, r/o Village Gadawag, P.O. Pahal, Sub-Tehsil Dhami, Tehsil
Sunni, Distt. Shimla (H.P.)-171 007 solmnly affirm and declare that in my Aadhar Card No. 3611
2534 9592 my name and address was inadvertently recorded as Draupti Devi and address Village
Vanevag, Tehsil Kumarsain Chekar (155) Chitkul, Kumarsain Shimla (H.P.). That necessary
correction in my above Aadhar Card regarding my name as Nirmla and address Village Gadawag,
P.O. Pahal, Sub-Tehsil Dhami, Tehsil Sunni, Distt. Shimla (H.P.)-171 007 may kindly be made
accordingly.

NIRMLA

w/o Sh. Madan Lal,

r/0 Village Gadawag, P.O. Pahal, Sub-Tehsil Dhami,
Tehsil Sunni, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Basanti Verma w/o Late Sh. Nokh Ram, r/o Village Shakrori, P.O. Chaba, Tehsil Sunni,
Distt. Shimla (H.P.)-171 301 declare that I have changed my name from Manorama (Previous
Name) to Basanti Verma (New Name) in my Aadhar Card No. 5483 8313 7080 record. All
concerned please may note.

BASANTI VERMA

w/o Late Sh. Nokh Ram,

r/o Village Shakrori, P.O. Chaba,
Tehsil Sunni, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Navdeep Singh alias Navdeep Singh Bains (21) s/o Gurmeet Singh, r/o Village Bersan,
P.O. Manjholi Nalagarh, Solan (H.P.)-174 101 declare that Navdeep Singh alias Navdeep Singh
Bains both are names of same person. In future he will be known as Navdeep Singh.

NAVDEEP SINGH alias NAVDEEP SINGH BAINS
s/o Gurmeet Singh, r/o Village Bersan ,
P.O. Manjholi Nalagarh, Solan (H.P.).
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